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Gojarat. The details Qf the scheme are 
not yet finalised. 

(e) Th r ason for the proposal is to 
en ur tl1at a second habitat is cr ... ated to 
provide audit onal spac aod to avoid 
the possibilHy of a c' lamitous loss of tbe 
entire species if any epidemic were to 
br ak out at Gir. 

We)! re of Youths in International Year of 

Youth 

2362. PROF. 'NARAIN CHAND 
PARASHAR : Will the Mini ter of 
YOUTH A Al S AND SPORTS be 
pJeas d tp state: 

(a) whether the C -operation of (he 
State Govcrnmel~ts and Uo 'versiti s hns 
been sought for the w Ifare of youth in 
the International Y"at of Youth and the 
response therefrom' and 

(b) if oot, 'whether a comprehco,sive 
programm I for such activities would b 
chalked out with the c<>-o,peralion of the 
States and the Universities at ao ear!y 
date? 

THE MINIS ER OF . STATE IN 
Tf. B , DEPART'MENT 0 ' YOUTH 
AF AIRS & SPORTS (SlfRI R.K. 
JAICHANDRA .SIN08): (a) D e tailed 
guidelines were circulated to tate govern­
mtwt and universities for celebration of 
lnt rnational Youth Y ar (IYY). eports 
received bYI the Government indicate that 

pecial progra me on IYY have been 
undertak n ' in the states and universities 
and will continue. 

(b) Does not ari e. 

R gularisution of Employees AI) oin,ted on 

Au-Hoc Basis ' 

23 3. SHR,1 AM BAHADUR SINGH: 
'Nill th PRIME MINIS R be pi ased to 
tat : 

(a) th policy 0 ' 'overnnl nt for regu­
Jarising etnploy C$ who are app jnt d in 
vari 1.1 dlfices and D parlin !'its of 

OVI,;Tllmen( on ad .. hQc b~l. is for 89 days 
and ft r' gi iog thelU ' break for one 
day for ft'f ppo'npl1 lit for 89 ays; 

those employees who arc appointed in this 

manner and who have comp1et d 2 year; 

(c) if so. the details thereof; and 

(d) if hot t the reasons for oot" regulari­

sing such 'employees who ar not Miv~n 

aoy ,benefit of annua.l iocr,emeat, earned 

leave, maternity leave. medicaJ It:ave, 
L .T.C. etc. when they have been efficientJy 
wOrking on 89 days appointment basi for 
years together? 

TI MINISTER .OF STATE iN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CtJLTURB (SHRI K P. SJNGH DEO); 
(a) The Recruitment rules prescribe detailed 
metbod for rrlaking all appointmcllls in 
a regular manner. Howevet, due to exi­
gencies of ser\Tice arid immediate De ds, in 
some ea e , -ad-hoc appointmeo'ts are re 0-

tted to by Minis[rjes/Dtpartment~. Ad.hoc 
appoi n~ment are purely t mJ?or~'y in 
nature and are requir d ~o be t rmina ted 
as sdon as it.is possibJe to make appoint­
ments .in a regu!ar manner aceo ding to 
the presc,:rib d rules, There are no in true .. 
tions t res trict ad .. hoc appointmen Is to 
90 days only. Pl.!fSonS appointed on" ad- hoc 
basi d 1101 have any prefercl'Hial right 
to be C011sidcred for regularisatioo. They 
are to be cOnsid red for regular a.ppciIH .. 
ment only in (he norma l course alongwlth 
other candida! .. " if they arc olhen'visc 
eligible. 

(b) ', and (c;). However, with a vjew to 
regularising the service of a4-hoc LDCs 
working in th MinL tries/Departments and 
their n ttach d and subordinate offie,es, two 
special qualifying examinations were held 
by the Staff Selection Commission jo 1982 
and 1983.. One more such qualifying 
exam,ination is proposed to be heJd in July, 
1985. All ad·hoc emplbyees who were 
tecruited through Employmemt exchanges 
an9 were within the age limits for compet" 
ing at the Clerk's Orade Examination of 
the Stair Selection Commission on the date 
of their appointment aod haVe rendered 
at last one year's service as on 1-1-1985, 
ar eligible to appear ill that qualifying 
examination. . 

(d). Does pot arise. 




